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IDGH COURT OFI'JAMMU AND KASHMIR AT JAMMU 

******** ' 

I 
In Re: DirectiJns to Registrars Judicial of both wings of the 

High C~urt. 

Order 

; No:- 210 of 2021 G Dated:- 09.04.2021 

j It has been obserJ d that writ petitions I appeals/applications filed in 
' I 

the Registry do not disci se the provision under which such pleadings are 

filed nor the district/prov'nce to which the subject matter pertains to is 

mention:ed on the 1st page f such writ p-etitions I appeals /applications with 

the resu~t J~dges/Office fa, e difficulty. 

In ~rder to mitiga e such difficulty, it is hereby ordered that the In-
' 

charge ofthb Fillillg Count rat both wings of the High Court shall ensure that 
' ! ' 
. I -

on 1st page\ of the writ etitions/appeals/applications, the provision 1;1nder 

which such! pleadings are filed is specifically mentioned. Besides this, the 
; ' 

Distr~ct/Prorin~e ,to whi 1 the subject. matter 

·mentwned as per the enclosed template. 
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No:8551-70/RG/GS , 
I 

Copy ofth~ aboveforwar~ed to: 

pertains to is · distinctly 

Sd/ 
(Pankaj Mithal) 
Chief Justice 

Dated: 09.04.2021 

1. : Principa,l Secretary to Ho~'ble the Chief Justice, High Court of J&K, Jammu. 
2. ; Secretary to Hon'ble Mr/Mrs. · . 

3. 
4. 
5. 
6. 

I •: ...... foriinfonnation of their Lordships. 
Registra;r Vigila.I).ce, High Court of Jammu and Kashmir, Jammu. 
Registr~r Rules; ;High Court of Jammu: and Kaslunir, Jammu. 
RegistrEfs Judici~. 1, High Court of J &K:., Srinagru:/J ammu. 
CPC e-lfourts High Court of Jammu and Kaslumr. 

J ' .... for infommtion. 
7. In-char~e Filing pounter Srinagar/Jammu wing 

~ ... for information and compliance. 
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(Tc;,plat~ for l•t page of the WriJ Petition/ Appeal/ Application etc filed in the High Court of J&K) . . l . 
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IN THE lHIGH COURT OF JAMMU AND KASHMIR AT 
JA~MU/SRINAGAR 

AB 
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~~- ****** 
WritJ P~tition/ Appealrl Application No. of 20_. 
( ••••• Mention here tltc provision ndcr which such writ petition I appeal I application fsjilcd .••• •) 

Subject matter pertains to District ............... .. . . 

..... Petitioner(s) 

V/s 

.. . Respondent(s) 
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